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No. I —IILA of 2014/2.—The Last Punjab Utilization pf Lands (Haryana
Amendment) Bill. 2014 is hereby published for general information under proviso
to Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana
Legislative Assembly :---

Bill No. I—HLA of 2014

THE EAST PUNJAB UTILIZATION OF LANDS (HARYANA

AMENDMENT) BILL, 2014

A

BILL

further t o t uneful t he East Punjab Uti lizanon of Lands Act, 1949
in its applicati on to the State of Haryana.

Be it enacted by the Legislature of the State of Haryana in the Sixty-fifth
Year of the Republic of India as follows :

I. i l l This Act may be called thc East Punjab Utilization of Lands S hun idle And
(Haryana Amendment) Act. 2014.
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(2) It shall be deemed to have come into force with effect from the
24th September. 1986.

Amendment 01 2. For section 5 of the East Punjab Utilization of Lands Act. 1949
c c i I o n s ul . (hereinafter called the principal Act), the following section shall be substituted.

l ' unph Net 35 of
t 940 namely: --

Amendment et
scetiort 8 of
Punjab  Ac t . i8
1949

Repeal and
savings

"5. Where the Collector has taken possession of any land under
section 3. he may lease or renew the lease to any person on such terms
and conditions, as he may deem fit, for the purpose of growing any
type of crop:

Provided that the Collector may renew the lease. which expired
on or before the 24th September, 1986, and the lessee is in cultivating
possession of the land belonging to  State Government or Gram
Panchayat, as the case may he:

Provided further that the period of lease shall not he less than
seven years and more than ninety-nine years in totality:

Provided fu rth er t hat  th e Co llector  sh all take t he u se and
occupation charges from lessee for the period from expiry of lease till
its renewal.

E 1anatJ�izI.- - For the purposes of this section, the words "any person"
shall mean a person himself who was granted lease by the Collector
on or before the 24th September, 1986 under the provision of this Act,
or his legal heir.

t;spianarion // .- The cultivating possession of the lessee shall be

ascertained on or before the 24th September. 1986.".

3. In section 8 of the principal Act, for the words "food or fodder

crops", the words "any type of crop" shall be substituted.

4. (1) The East Punjab Utilization of Lands (Haryana Amendment)
Ordinance, 2013 (Haryana Ordinance No. 4 of 2013), is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act, as amended by the said Ordinance, shalt he deemed to
have been done or taken under the principal Act, as amended by this Act.
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STATE MENT OF OBJ EC TS AND REASONS

The obj ect  an d p urpo se of the  Bill, is  t o  rehab ilit ate the landless
persons who were given the lands on lease, which remained un-cultivable for six
or more harvests, under the East Punjab Utilization of Lands Act. 1949. Most of
these lessees are small or marginal farmers. In order to  mitigate the misery of
their indigent families, it has been thought fit  to  lease them the land of which
they are actual tillers but on the expiry of lease period on or before 24-09-1986
they are likely to  be evicted at different point of time due to  Court orders.
Hon'ble Supreme Court of India on 24-09-1986. in a case. Bodhni Chaman Ex-
Servicemen Co-operative Tenants Farming Society Limited etc. Versus State of
Haryana and others had also observed that Government may allot another piece
of land elsewhere to the petitioners considering their pitiable condition. These
lessees are in a state of acute hardship as a result of their displacement from the
land which they are  cultivat in g s in ce the inception of  th e lease and are
contributing to the national food security . These persons have been rendering
their services to the society as a whole and also retaining the land for subsistence
but they were liable to be evicted in view of the expiry of lease period. Ii may
also be mentioned here that under the provisions of East Punjab Utilization of
Lands Act. 1949. they were given the non -harvested and uncultivable land for
attaining self-sufficiency in food and fodder crops. Therefore, their hard work
for generations could not be negated and a welfare State should not ahdicaie
from its respo nsib ilit ies. To provide relief  to such persons it has been
necessitated to continue or renew their lease, which may be extended up to a
maximum period of 99 years. Since they had made vast improvement in these
holdings/land by clearing the Jungles and leveling the undulated terrains. it has
been felt that the extension/grant of lease would meet the ends of justice.
However, the lessee shall be liable to pay the use and occupation charges for the
period they remained in possession of the land even after the expiry of their
lease period till the issuance of lease to be renewed by the Collector. The above
said amendments had been made with retrospective effect i .e. 24-09-1986. i.e.
from the date of decision of Hon'ble Supreme Court in case Bodhni Chaman Ex-
Servicemen Co-operative Tenants Farming Society Limited etc. Versus State of
Haryana and others, as the eviction of these tillers was inevitable on the expiry
of the lease and also the settlement of Dispute up to the Apex Court. Further the
scope of the lease from growing food and fodder crops to any type of crop either
food and fodder crops or any commercial crop needs to be expanded as it is the
need of the hour due to emergence of various types of crop varieties over a
period of time.

MAHENDER PARTAP SINGH,
Revenue Minister, Haryana.

Chandigarh : SUMIT KUMAR.
The 20th February-. 2014. Secretary.
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